‘:""H KERALA WATER AUTHORITY
e-Tender Notice
Temdar Moo Re-T. Mo B323-241 5E

JIM- Malampuzha corsiftuency- Construction of 3 LL OHER at Thekke Malampuzha
Arakkal laying 150 mmn CWPM supply ard erection of pump sals.

EMD: R, 1,00,000-

Terwdar fee: Re. 8,270

LaAst Distes Tor submilling Tender: 14,02, 3024 (G 00pm

Phone: 0481 2544927 Websile wwa kass kevala govin, waswslendens kerala. go.in

Superintending E
H Circle, Palm

FWA-JB-GL-0-2248-2023-24

STAR PAPER MILLS LIMITED

CIN: L2A011WBAB3EPLCDDETZE
Registered Office: Dumcan House, Znd Floor,
31, Metaji 3ubhas Road, Kelkata 700 001
Ph: 033-22427380 & 83
E-mail: star.cal@starpapers.com Website:www starpapers.com
HOTICE

Notice is haraby given pursuant to the provisions of SEBI (Listing
Obligatiens and Disclosure Requiremenis) Regulations, 2015 that a
meating of the Board of Directors of the company is scheduled 1o be
held on Friday, $th February, 2024 to inter-alia consider and approve
the Un-audited financial resulls for the Cuarter & Nine months ended
315t December, 2023,

The MNaolice is also available on websile of the company
{www Slarpapers.com) and thal of BSE Limiled (weww bseindin.com)
and Mational Stock Exchange of India Limited {(www.nsaindia,com)
for STAR PAPER MILLS LTD.

Sdl-
15t February, 2024 SAURABH ARORA
Saharanpur (U.P) {Company Secretary)

Hf.-
CHh)
HINDU.JA
HOUSING FINAMNCE
Hinduja Housing Finance Limited
Menber: UBS0ZITNI0 SPLC 100083
Rasgr. Officec No. 27A, Industrial Esiste, Guindy, Chiennal - 800032
Head afficac Mo. 167-168, 2= Floor, Anna Salai, Saidapet, Chennai - 500015
Statemment of Unaudited financial for th Cuarer ended December 31, 2023
e 122003 | FH-12-2022 Iﬂﬁm
Unaudted | Unaudiied
1 |Tetad Income frum Ooeralions 17T 1847166 74754 00
Mel Prolt' (Loss) for lhe 1
2 |period (before Tax, Exceplional | 905916 THET 58 ZadEE T2
andl or Extragndinary items")
Mel Proft’ |Loess) for the period
3 |oefoie ban {aler Exceplicnal and| 906918 TZET 58 IE4EE T2
ar Exiracrdinary ilms)
Mel Prafl' (Loss] for [he period
4 |afer tax (afer Exceplional and! Toag22 484380 HEsn
ar EJ.tIl_al:_rdir!a_r'f ila_mg":|_" |
Total Comprehansve Income
for the panod [Compnsing Profit
5 |/ {Less] for the period [afer Bx) 0018 485043 bakr. v
and (fhar Comprehensie Income
ofimcl s o e ] oo
6§ | up Equity Share Capstal TEATTA | dan 2361000
7 [Reserves ackeing Revialen | gearigg | desat0 | 4696
8 |Securites Premium Acoounl 2541404 1ROC4.00 165100
| 9 |Mat worth 115655 55 TITESA0 S1610.75
10033 up Dbt Caphak Outstanding | gy | arrzsr2a | saasysa
1 |Quistarding Reduemabiy
! Prasfurenoe Shins A e HA
12| Debt Eouily Ratio B.2d 1 B.14 5,72
Eamings Per Share (of Rs. a4 40 053
10)- each] (lorcontinuing and
13|dscantinued cperations] - M | 210 25
1, Basic; Mot Annuakised Mot Annualsed|  Annusiised
2. Dilred:
14 | Capital Redemplion Resans W& MA WA
15| Debenhus Redemption Resens HA A HA
16 |Dubl Servce Coverage Ralio i [l& Ha&
17 |rtereat Service Coverage Ralio HA A HA

Mohes:

1. The abowe & an extrad of e detaled fomal of the ouaterdy Snardial resulls Rled with
the stock exchange under Reguiation 52 of SEBI (Usting Obfigations and Disclosure
Requraments) Reguiations 2015, The full format of the quarterty fnancial resulls k=
avalalle on the Bambay Stock Exchange |BSE) website (URL bitps e baeindla cam)
and on fa company's websile hitps: (v, hindujahousmginances com

2. The unaudited standalone financal resulls of the Company has been prapared in
accordance ‘wilh Indlan Accounting Stendards {Ind AS) as per e Companies (Indian
Accourdng Standands) Fules, 2045 (as amended fram lime o Gme) and rolfied under
Section 133 of the Companies Ack, 2013 {*he Act’). The company has appled ils significant
accouniing polcks in the preparation of these financial results consisient with those
Toliowsed in the anrdsal Snancial shabérnents for te vaar ended March 31, 2023

3. The: Erarcial resulls for the quarter endid December 31, 2023 have been subjected lo
Limited reniaw by the Slalubory audilors of the company. The sama wane d by the:

ALKEM

ALKEM LABORATORIES LIMITED
CIN: LO0305SMH19T3IPLC1T4201
Regisiered Office: ‘Alkem House', Senapaf Hapat Mang, Lower Pansd, Mumbai 400 013.
Phone: +31 22 3082 99980 Faxc+51 22 2455 2055
‘Website: www.alkemishs com, Email; nvestors@alkem.com
NOTICE
The Interim Dividend fior the Financial Year 2023-2024, if declared in the
maeting of the Board of Directors of the Company scheduled to be hald on
Friday, 9" February, 2024, shall be paid to the shareholders whose names,
appear on the Register of Members of the Company or in the records of the)
Depositones as beneficial owners of the shares as on Saturday, 17
Febnuary, 2024, which is the Recond Date fixed for the purpose.
This informafion is also available on the Company's website at
www_alkemisbs.com and on the website of the Stock Exchanges at
www bseindia.com and www.nseindis.com.

For Alkem Laboratories Limited

Manish Marang

Place : Mumbai President — Legal, Company Secretary &
Date : 1° February, 2024 Compliance Officer

VST INDUSTRIES LIMITED
Regd. Office - Azamabad, Hyderabad — 500 020, Telangana.
Phone: 91-40-2768 B000, Fax91-40-2761 5336.

CIM: L2941 50TG1930PLC000576

NOTICE

NOTICE IS HEREEY GIVEN THAT pursassil bo lhe provisions of Seclions 110,
108 ol the Companies Acl, 2013 read wilh Rules 20 & 22 of the Companies
(Managerment and Adminisiration ) Fules, 2014, Regulation 44 of the Securilies
and Exchange Board of india (Lising Obligations and Discosure Requirements),
Regulations, 2015 and Rules made thereunder, [including any stalulony
modiication(s) of re-enaciment thereol for e lme being in force] and the
Circulars msued by the Minisiny of Corporate Aflairs, Government of India, the
laleal Cieular Mo. D023 daled 25Ih Seplember, 20023, e Special Fesolulion:
as set oul in Me Nolice daled Z2nd January, 2024, are proposed Lo be passed
hrough Postal Baliol by voling Ihfough elecironic means.

The Compary has compleled B dispsich of the Posial Ballol Molice on sl
February, 2024 by emal only 1o Ihose Members whose names appear in the
Register of Members &g on 26th Janeany, 2024 (cul off date) snd whosse email
addresses are registened wilh the RTACompany/Deposilones. All Socuments
referred 1o in the Poslal Ballol Nolice and Explanabony Stalemenls are open for
napeckion at the FRegislened Office of the Company on ol working days excepl
Salurdays and Sundays from 11,00 am. to 1.00 pm. rom he dale of despaleh
of Postal Baliol Nobice il 2nd March, 2024, The e-voling peniod commences
on Friday, 2nd February, 2024 al 9.00 am. (I5T) and ends on Saturday,
2 March, 2024 st 5.00 pun (I5T) (both days inchesive)

The Molice of Posial Baliol s also placed on e websile of e Company e
weeve velhyd ooem.

The Cormparty has engaged e services of Kiin Technologies Limilled (KFnlech)
as the agency o provide e e-voling laclty. The Boand of Deeclorn has
appoinied Mr. BV, Saravana Kumar (ACS No 26944, CF No.11727) as the
Sorulinizer Tor conducting Ihe postal ballole-voling process, in a tar and
Iranaparenl manmer.

Results of the e-voling will be announced wilhin 2 working days from the end
of e-voling period and the same will be placed on the Company's websile e
were valivgd com and on KFinlech websile : hilps:evoling kiinlech.com and
shall be communicalied by e shock exchanges.

T projised fesolulanns, il approsed, will be ke s havitg duly passed on
e last dale specilied for e-voling, by requizile magority of Membens by means
of Postal Ballol, ie. 2mnd March, 2024,

For any quengigiievance connecled wilh the postal balloliremole e-woling, the
Members may refer o the “Freguently Asked Questions™ (FAGS) and e-voling
user manual for Members availabile in the download seclion of the e-voling
wiehadle of KFinlech, of contact Toll Free Mumber | 1800 300 4001 of conkact
M. Mohamimed Shanoor al KFn Technologies Limiled, Selenm  Tower B,
Plol Mos. 31 & 32, Gachibowli, Financial Districl. MNanakramguda,
Seringan'ﬁly.l-lyuuabaﬂ 500 032, Twm+m4u-ﬁ?1mzzz u

For WST INDUSTRIES LIMITED

Sdi-
PHANI K. MANGIPUDI
Company L3
Plsce - Hyderabad Vice Presidenl - Legal & Secrelarial
Dabe - 15l Febnuary, 2024 ALCS 17557

Audit Commitiee and approved by the Board of Directors at thek boerd meeting held on
January 31,2024,

A, The figures of the previous pericds have been regrouped andior redasshied lo oomlam o
the curent period's dassiication.

[For Hindija Housing Finance Limited
Place: Chennai Sachin Filal
Dl 31-01-2024 Managing Direclor

f* JAMSHRI REALTY LIMITED
CIN: LIT111PHAS0TPLC 00258
Regd. Office: Fatahchand Damani Magar,
Ssation Road, Solapur— 413 0.
Emall: jammill1907 Egmall.com

OKIPPER

——Limited ———

CORRIGENDUM - CUM

ASBA*

Thig = & Publc Announcament for information purpose only and does not constilute an offer or an invitabion or a
recommendation to purchasa, to hold or sell sacurities, Ths is not an annowncement for the offer documend.

SKIPPER LIMITED

Gaorporate kentity Number ;| L4091 04WEB 1981 PLGO33408
Rogistered Office : 34, Loudon Streel, 188 Floor, Kolkata - 700017, Telephone Na. :
Fax No.: (03] 2269 6733 Contact Person: Mrs, Anu Singh (Company Secretary & Comphiance Officer)
E-mail id: anu.singhi@skpperlimited.com; Website: wew.skipparimited.com

- ADDENDUM

TO THE LETTER OF OFFER DATED JANUARY 17, 2024
(THE "LETTER OF OFFER™ | "LOF") AND 'I'I-IE ABRIDGED LETTER OF OFFER (THE "ALOF")
NOTICE TO N

GENDUM-CUM-ADDENDUM®)

Slmple, Safe, Smart way of Application - Malke use of It 21
*Applications Supported by Blocked Arncunt [ASBA)

I a babler way of applying to issues by simply blocking
the fund in the bank acocount, invesiors can avail the same,
For detaits, check saction on ASEA balow,

For details on the ASBA and UPI | process, phaw refer to the details glvun in ASBA form and N:rldmd
Letter of Offer and also please refer to the section "Process of making am apgllr.alhh i thee (S5

Making of Application through ASBA process" baginning on page no

WO TG E ks harshy given thal the Mesting of
tha Board of Dirclors of fe Compary wil be
hek on Wednesday, the T* February 2024, al
G078, & foor, Motimanal, 95, J.T. Road,
Churchyats Mumbai 400020, at 5.00 pm (5.T)
teconsidar tha Unaudited Finandal Resdis of
the Company for the 3" Quarter and Ning
Munthe endedon 31" Dacember 2023

Fior JARSHRI REALTY LIMITED
Place: Mumba el

(D33} 2288 5731/ 5732
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RELEVANT PARTICULARS

1. | Mamre of the corporsée deblor along wilh | Prathyusha Resources & Infra Private Limited
PAM and CIN PAN: AADCFETIAC

CIM: U351 11AP200SPTC 47165

2| Address of the registarad offca Dgar Mo, 2R40012, Garguavar Slreat, Near
Lecami Talkies, Visakhapatom,
Ardhra Pracesn — 530 01

3. | UL of webzie H&

<, | Details of Assets proposad fo ke sold This isa Molice lor imeilabon i submil PeniCile
for AssignimentTeranster of Mot-Readily
Fealigabie Assel atiiog oulal amivratien ciim ol
PRIPL-AMR JW {PRIPL heing ket member of
W) egeinst Crisss Sles Privale
Limpedand Awoidance Appicstions pending
before Hon'Bde WCLT, Amravali Bench
(coliecive’y refemed o 22 'NRRAT

arner Y Sutwsizsion of Flan | Ofar dor Assignmenl | Tranaler

& :':Hﬂ.ﬁ Emufsdaamumtu{ of MRAA s per the Pmcess Memomndum approred §
Iy SCC end Hon'tie NCLT.

B. th;m;;.gu;ﬂigaﬁhiwmmnmls am ponlemplaled in w Prooess
Inwtation for EQI, formats snd relevant Memmendum which can be cbteined from
oalesior subzaquant avanis of the process |Liquidator by requesting on E-mai at
sreavaiabiest ip. priglEbeprofessianslsoiulios.com

7. | Lasl dale for receipt of Expression of |C8022024
Irterest alang with degosit of EMD

8, | Declaration of CualfiedEighle Bidder | 12032024

01, | Irspaction | Cue Diigance of Documents | 22022024

10 Submisslon of MRS Flan / Offer 25 per | pzinaznzd
Process Mamorancum

Boscurcas Brivate Limitsd G-
For Prathyusha & rfra Li K. Sivalingam
Liguidabar
Ry Mo IBBEEM, L0 NR-PO1 BT S- 18012430
Ih:ginlnrnd- Addmess:
! Flat Mo, 1603, Tulive Honzen Residences,
nm.n_mz'm:l_. Arunachalam Roac, Saligmmem,
Place : Channai Channai, Tam| hac — 600 193

FORM NO. Caa, 2
[Pursuant to Section 230 (3) and rube G and 7))
CA(CAN)/ET[CHE) 2023

In the matter of Sections 230 to 232 and other applicable provisions of the
Companies Act, 2013;
Aurvd

In the matter of Scheme of Merger of
Assurant Automotive Warranty Solutions (India) Private Limited
["Tramsferor Company”) with Asswurant Warranty Solutions (India) Private
Limited [“Transferee Company™) and their respective Sharehaolders and
Creditors.

ASSURANT AUTOMOTIVE WARRANTY SOLUTIONS (INDIA] PRIVATE LIMITED
Mo, 44/ 38, Veerabadran Street, 15t Floor, Nungambakkam,
Chennai - 600034, India

..First Applicant / Transferor Comipany

TICE E MEETIN UNLE ED CREDMT TRADE PAYABLE

Motice i hereby piven that a joint Application wnder sectons 230 to 232 of
the Companies At 2003 with respect to the Scheme of Merger of Assurant
Autamative Warranty Solutions {India) Private Limited |* Transteror Compary™)
with Assurant ‘Warranty Solutions [India} Private Limited ("Transfereo
Company”] and their respactive Shareholders and Creditors was filed by the
Applicant Companies with the Hon'ble MNational Compamny Law Tribunal,
Chennai Bench ('MCLT) an 28 Movernbar 2023, The Hor'ble RCLT, by an ander
dated 18" January 2024, has directed the Mecting of the Unsecured Creditars
of M/5. Assurant Automotive Warranty Solutions [India) Private Limited [the
Transferor Company] for the purpose of considering, and If thought fit,
approving with of withaout mogification, the said Scheme of Marger |the
Scheme’| and has dispended with the comening of Eguity Shareholders
Meeting of the Applicant § Transferor Comparny.

In pursvance of the sald order and as directed therein, further notice s
hereby given that a Meeting of the Unsecured Creditors [Trade Payable) of the
Company be conwened and held at the registered office of the company at
Mo. 44 f 38, Veerabadran Stroet, 1st Floor, Nungambakkam, Chennai —
600034, India, on Saturday, 08" day of March, 2024 at 10.00 &M, and the
said Unsecured Creditors (Trade Payable) of the Company are regueested to
attend the said Masling.

Copies of the said Scheme of Menger and of the Statement under Section
230, Rules thereof and other applicable provisions of the Companies Act,
2013 can be obtalned free of charge at the Registered Office of the Compary

Persons entitled to attend and vote at the Meeting may vote in person or by
prosy [ authorized representative, provided that all proxies f authorization
letters in the prescribed form are deposited at the Registered Office of the
Company at Mo, 44 J 38, Yeerabadran Street, 15t Floor, Nungambakkam,
Chennai - 600334, india not later than 48 hours before the Meeting

All the docurments referred to above shall be availabde for inspection on all
working days except Saturday and Sunday until the date of the Mesting. The
copy of the Schame shall be furnished free of charge within one day of
raquisition received from members and creditors,

Thi Tribunal has appointed Mr. B5riram, as the Chairman of the said Meeting
The abawe-mentioned Scherme of Marger, if approved by the Meeting, will be
sultject to the subseguent approval af the HCLT.
For Assurant Automotive Warranty Solutions (India] Private Limit;lrd
k1 =

Wir. Sridhar Karunakaran

O\ ASSAM EIIWEH EIISTIHBIIIII]H COMPANY LIMITED

1;.-.-|'||,I

=
RfP Notice Mo.: CGM{Com&EE)/APDCL/Banking/2022/31 did 02-02-2024 =
APDCL is imviting Request for F‘rr,tpt.u.u| fiaar Banking of Poweer during :
FY 2024-25 from the wtility/ trader. The detail is available in APDCL £
website www.apdclorg.
Last date for submission is 27-02- 2024 L

A

von betier!

FORM MNO. CAA.2
[Pursuant to Section 230 (3} and rule 6 and 7))
CA{CAM)/ET[CHE)2023

In the matter of Sections 230 to 232 and other applicable provisions of the
Companies Act, 2013;
Arnd

In the matter of Scheme of Merger of Assurant Automotive Warranty
Salutions (India) Private Limited |*Transferar Company™] with Assurant
Warranty Solutions (India) Private Limited [*Transferee Company™] and their
respective Shareholders and Creditors.

ASSURANT WARRANTY SOLUTIONS (INDIA) PRIVATE LIMITED
Mo, 44 / 38, Veerabadran Straet, 15t Floor, Nungambakkam,
Chennal — 600034, India
-.- Sacond Applicant / Transferee Company

NOTICE OF THE MEETING OF UNSECURED CREDITORS [TRADE PAYABLE]
Matice is hareby given that a joint Applicaton under sections 230 to 232 of
the Companies Act, 2013 with respect to the Scheme of Mergar of Assurant
Autormaotive Warranty Solutions {India) Private Limited | Transforor (,qlrr._n?rf,"]
with Assurant Warranty Solutiens [India] Private Umited ["Transferee
Company”] and thair respective Shareholders and Creditors was filed by the
Applicant Companies with the Hon'ble Mational Company Law Tribunal,
Chennai Bench ('MCLT] an 287 Nowember, 2023, The Hon'bile NCLT by an order
dated 157 January, 2024 has directed the Meeting of the Unsecured Creditors
af My, Assurant Warranty Solutions (India] Private Limited [the Transferee
Company] for the purpose of considering, and if thought fit, approving with
ar without madification, the said Scheme of Merger {'the Scheme’] and has
dispensed with the carvening ol Equity Shareholdars Mesting and Unsecured
Creditor [Group Company) of the &oplicant / Transferes Company.

In pursuance of the sald order and as directed therain, further nofice Is
herehy given that a Meeting of the Unsecured Creditors (Trade Payable] of the
Company be convenad and held at the registered office of the company at
Mo, 44 [/ 38, Vewrabadran Street, 1st Floor, Nungambakkam, Chennai -
600034, India, on Saturday, 097 day of March, 2024 at 11.00 AM. and the
said Unsecured Creditors (Trade Payable] of the Company are requested to
attend the said Mesting.
Copées of the sakd Scheme of Merger and of the Statement under Section 230,
Rules thereof and other applicable provisions of the Companies &ct, 2003 can
be abtained free of charge at the Registered Office of the Company.
Fersons entitled to attend and vote at the Meeting may vote in person or by
plm.',l_.' suthorized representative, provided that all proxies i sulhorization
letters in the prescribed form are deposited at the Registered Office of the
Compamny at Mo, 44 4 38, Veerabadran Street, 15t Floor, Mungambakkam,
Channai = 600034, India not |ater than 48 hours bafore the Meeting.
All the documents referred abowve shall be avallable for Inspecton on all
working days except Saturday and Sunday until the date of Meeting. The copy
of the Scherne shall be furnished free of charge within one day of requisition
receved fram members and creditars,
The Tribunal has apposnted Mr, P.5riram, as the Chairman of the said fMesting
The above-mentionsed Scheme of Merger, it approved by the Meeting, will be
subject ta the subsequent approwal of the MELT,

For Assurant Warranty Solutions (India) Private Lirmited

Sdf-

M. Srinivasan Srikanth
Director

Dated this 02 day of February 2024 DIN: 5217166

BEFORE THE NATIONAL COMPANY LAW TRIEUNAL
BENCH AT MUMBAI

COMPANY SCHEME PETTTION (CAA) NO. 5 (ME) 2024
CONNECTED WITH

COMPANY SCHEME APPLICATION (CS5A) NO. 236 (MB) 2023
IN THE MATTER OF SECTIONS 230 TO 232 AND OTHER
APPLICABLE PROVISIONS OF THE COMPANIES ACT, 2013 READ
WITH THE COMPANIES (COMPROMISES, ARRANGEMENTS AND
AMALGAMATIONS) RULES, X016

AND
IN THE MATTER OF SCHEME OF ARRANGEMENT AMONGST

SANOFI INDIA LIMITED,

CIN: L.24238MH 1956 PMLCD097T94,

PAN: AAACH2 7351

A COMPANY INCORPORATED UNDER THE COMPANIES ACT,

1956, HAVING ITS REGISTERED OFFICE AT SANOF HOUSE, CTS

MO 117-B, L&T BUSINESS PARE, SAKI VIHAR ROAD, POWAIL

MUMEBAL - 400072, .. PETITIONER ! DEMERGED COMPANY
AND

SANOFI CONSUMER HEALTHCARE INDIA LIMITEL,

CIN: Uzioo2MH2023PLCA02652,

PAN: ABECS791200,

A COMPANY INCORPORATED UNDER THE COMPANIES ACT,

2013, HAVING ITS REGISTERED OFFICE AT SANOF HOUSE, CTS

WO 117-B, L&T BUSINESS PARE, SAK] WIHAR ROAD, POWAIL

MUMBAL - 400072, ... PETTTIONER / RESULTING COMPANY
AND
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS

NOTICE OF PETITION

TAKE NOTICE THAT a Pettlon wunder Seclions 230 o 232 and other
applicable provisions of the Compandes Acl. 2013 for sanctioning the Scheme
of A menl amongsl Sanofi Indla Limiled (“Petitioner/Demerged
mm ) and Sanofi Consumer Healthcare India Limfled (“Petitioner/

ting Company™) and thelr respective shareholders and credilors
(“Scheme of ent”), was admilled by the Mumbal Bench of the
Hom'ble Malional 16th, 2024 The said
Pelition Is fixed for hearing on March 05th, 2024 or soon thercafler

Law Tribamal on

A rson desirous of riing or opposing Lhe satd Pelitbon should send 1o

IT:lrFE::II:ﬂ:um:r Companbes mlnﬁﬁe.amllm ol intention, signed by him or his
advocale, with his name and address, so as 1o reach Uhe Petilioner Companbes’
Advocale nol laler than two days before the dale fixed for the ol
Lhe Pelllion. Where any person seeks lo oppose Lhe Pelliion, the ol
opposition or a2 copy of his alfidavil intended 1o be used In opposition shall be
lurnished with nolice.

A copy of the Petition will be furnished by the Petitioner Companies’ Advocale
o amy persen wpon request and paymeni of the prescribed changes for the same.
Daled this nd day of Februeary , 2024

aldas & Co.

2dth oo, Express Towers, Mariman Poinl, Mumbal - 400 034

o available in ASEA for
redad |nd|l.|1-:luat |M'Era|.-:-r5

‘rﬂs VST GROUP

EMTERPFPRISE

Darte: 302, 5024 RAJESH DANANI " b
Email 1T} aniredh dasgamsshardul.
JOMT MANAGIKG DIRECTORS | Diated this 027 day of Felruary 2024 BiN: nﬂm “Phone No 4919810098320
=/ CIN-L34101KA1967PLCO01 706
e Registered office: Plol No-1, Dyavasandra Indl Layout, Whitefleld Road, TILLERS

Mahadevapura PO, Bengaluru 560 048 Ph: 080 - 67147111

e-mail: vetgen@vsttractors.com. www.vsttractors.com.

TRACTORS LTD.

fU V>

07 of the LOF.

FRIDAY, JAMUARY 12, 2034

ISSUE" BEGINNING ON PAGE MO, 204 OF THE LETTER OF OFFER.

Liahiites smd Current Tex Lisbiitias (Nei)."
raad as “EBIT.

"Skipper hae My estabiizhed (tsell a8 one of the mamisciuing
a3 varticala

milan far the Financis! Year ended 31,05 2022, This Incresss was
brought forward losses snd wnabsorbed depraciation Is il utiiz:

5, The Point Mo, § under “Section X011 -
a% Tellows:

muoithes penod ended Seplember 30, 2023 stands &t 10.85%.

"September 20, 2023 instead of “Januany 17, 202487,

Ihe ALOF,

should nobe that investment in securities involves a high d

pubdic offering of Equity Shares in the Linited States.

Place : Kolkata
Date : Februsary 01, 2024

RIGHTS ISSUE OF UP TO 1.02,67,021 PARTLY PAID-UP RIGHT EQUITY SHARES OF FACE VALUE OF ? 1/-
RUPEE OME OMLY} EACH OF OUR COMPANY (THE "EQUITY SHARES™) FOR CASH AT A PRICE OF T 104/-
RUPEES OME HUNDRED MINETY-FOUR GNL‘I'S FER EQUITY SHARE (INCLUDING A PREMIUM OF T 193/-
RUPEES OME HUNDRED NINETY-THREE ONLY) PER EQUITY SHARE FOR AN AMOUNT UPTO © 1991.80

ILLION# ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE
RATIO OF 1:10, THAT 15 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 10 (TEN
EQUITY SHARES HELD BY THE ELIGIBLE EQUNTY SHAREHOLDERS ON THE RECORD DATE, THAT 13
THE "ISSUE"), FOR FURTHER DETAILS, PLEASE REFER TO "TERMS OF THE

#Assuming full subscription and receipt of all Call Monies with respect to Rights Equity Shares.
This Corrigendum-Cum-Addendum should be resd in conjunclion with the earber adverlisements dated January 26,
2024 & January 30, 3024 and Letter of Offer ("LOF") dated January 17, 2024 filed by the Company with the Secunities
and Exchange Board of India ("SEBI"), the BSE and the MSE (callactively referrad ta as the “Stock Exchanges”).
Agplicants / Investors may note the following modifications { supplements (o the disclosunas in the LOF and the Aharaged
LOF and the same may be laken as updated and includad in the LOF and tha Abridged LOF:
1. Ther Mobe 2 tithed “Ditails of the Qbject” an pisge no. 51 of the LOF, to be substituted s follows

= "Mole 2 Comgviging Other Financia Liabulifies, Contrac! Liablilres, Olher Curei! Lisbahes, Prowvision, Lesse

2. The word "EBITDM" under the heading “Moderate Credit Metrics® on page no. B2 of the LOF, should be

3. The filth and sixlh para's under "Ouwy Berdimads” an page oo, 72 of the LOF, ghall be subslituled &% Tollows
Companies of Transmission Towers in lnols.
Skipper iz the firs! choice for Tower supplies for &l major EHV Transmission prajects and sM80 apsrates in
for Power Transmission - Anghs Rolimg, Tower prodiuchion and EPG Ling construrchon.”

Un-Audited Financial Results for the Quarter/ Nine Month ended December 31, 2023

(Fis. In Lakhs st EPS)

FULLY PAID-UP

"Skipper iz ane of the Polymer Pipes & Fitlings manufacius: Compsmnas n ndia and has baan cevtified as 'Grest
Placs fo Work" for two conseculive yesrs wilh 2,446 Empioyees and 55+ Countnies whers we expart our products
which solidiffes ouwr leadarship postion and leveraged owr experdiss snd mamnnEciring capebiities ”
4, The saction liked "Tax Expéensa” on page no. 186 of the LOF, shall be subslituled as follows :
- Our fex sxpanses increassd by 727 65% to 114368 millen for Hnancla! Year ended 31.03 2023 from & 1734
due fo imcneass in taxable ncome &8
gl tax adfustments for esiler years.

Material Developments™ on page na. 185 of the LOF, 1o be substituted
- Consistent perfermance of Englnaaring Business, Enginesrlng Segment aperaling EBITOA margln for § fzh)
€. The date under the head "Disclaimer Ciause of SEBC on page no. 197 of the LOF, should be read as

The information i this Corrigendum-Cum-Addendum supplemaents the LOF and the ALOF and accordingly their
references in the LOF and the ALOF stand updated pursuant to this Corigendum-Cum-Addendem to the LOF and
Ihe ALOF. All capilalized terrns used and nol defivesd barein shall have the meaning assigned Lo them in the LOF and

This Corrigendurm-Cum-Addendum will be filed with SEEI and shall be made available on the websile of SEEI at
www.sebi.govin, on the websites of the Stock Exchanges e, MSE and BEE at www.nseindia.com and
wwnw. baelndla.com respaciively, on the website of the Company at www.skipperlimited.com and the website of the
Lead Manager, |.a., WC Comporate Advisors Private Limied at waw.vecorporate, com. Potential Shareholdars! Investors
e of risk and are requested bo refer to the LOF, incleding
the seclion "Risk Factors® beginning at page no. 19 of tha LOF in making mwestmant decisions. This Cornigandum o
the LOF has baen prepared for publication m India and may not be relessed m tha United States, There will ba no

For Skipper Limited

On behalf of the Board of Diml;;lt

Anu Singh
Company Secretary

PARTICULARS STANDALONE CONSOLIDATED
Quarter ended Hine Months ended | Year Ended Quarter endad Hine Months ended Year Ended
December 31 | December 31 December 31 March 31 December 31 | December 31| December 31 March 31
2023 2022 2023 023 2023 2022 2023 2023

[Un-Audited] | [Un-Audited) (Un-Audited) [Audited) (Un-Audited) | (Un-Audiled) | (Un-Audited) [Audited)
Total incorme from coerations 16,996 21,369 69,461 1,00,643 16,996 21,369 69,461 1,00,643
Nl Pl [casic 01 W pariod ke 2,033 | 2,495 11,258 12,395 2,025 2,495 | 11,250 12,395
Tax, Exceptional items)
Met Profit / (Loss) for the penod before
ta: afler Exceptional items) 2,033 2,495 11,258 12,395 2,025 2,495 11,250 12,395
Met Profit | (Loss) for the penod after tax
{after Exceptional flems) 1,695 1,943 8,639 9,237 1,687 1,943 8,631 9,237
Total Compeehensive Income for the peried
[Comprising Prafit ! {Less) for the perod 1,700 1,984 8,590 9,221 1,692 1,954 8,582 9.221
(afier tax) and Other Comprehensive
Income {afler tax)]
Equity Share Capital BG4 864 864 864 864 BG4 864 BG4
Reserves (excluding Revaluation Resarva
as shown i the Balance Sheet - - - 81,581 - - - 81,581
of previous vear)
Earnings Per Share (of Re 10 each)
(fer conlinuing & discontinued operations) 19.62 22.49 99.99 106.91 19.53 22.49 99.91 106.91
basic & diluted

The above is an extract of the detailed format of Quartery™ine Month Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing
and Other Disclosure Reguirements) Regulations, 2015, The full format of the Quarterly’ Mine Month Results are available on the Stock Exchange websites.

{www.nseindia.com, www.bseindia com and hitp:/fwww vsttractors comlinvestorsfinancial-results |

These financial results have been prepared in accordance with Indian Accounting Standards (Ind AS) prescribed under section 132 of the Companies Act, 2013
read with relevant rules issued thereunder and in terms of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015, as modified by

Circular Mo, CIRICFIVFACIEZ 2016 dated July 5, 2016.

Place: Bengaluru
Date; February 01, 2024

for and on behalf of the Board of Directors
(V.T. Ravindra)
Managing Directar
DIN: 00396156




